In The Central Administrative Tribunal
Calcutta Bench

CPC 107 of 1996 S Dete of Order : 26-07-2000
(OA 1246 of 1996)

 Present Hon'ble Mr. D.V.R.S.G, Dattatreyulu, Judicial Member

Hen'ble MF. B.P. Singh, Administrative Member

Chanchal Rakshal
- VS -
- AWP. Murugesan (E.Rly)

Fer the Applicent : Mr, P.C. Das, Advocate

Fer the Respendents: Mr. P.K. Arerz, Advocate ‘ ~
ORDER

He ard Ld.@@bocate Mr., P.C, Bés for the.appliéant and

Ld. Advecate Mr, P.K. Arera for £he féSpondents. 14, Adveccte

for the applicant submits thst after issuing a Rule against o
the cantémpn@r’reﬁpandents as per direction given'ﬁy this Tribunal
on 12-5-2000 reSpendents have stspped salary etc. teo harass the
applicant. Byt thls is irrelevant for can81derat1ﬂn of the preseﬁt
application.‘ It is seen frem the erder dated 30-6—2000 that “the
matfer stands adjourﬁéd'ts 27-10-2000. Hence,fthé matter be listeq
on 27—10—2000. Applicant is atAiibert§ te pursue the matter

accorcing te law,

. - | '
2, | A plain copy of .this erder be handed ever te Ld. Afvocates
- of both the parties, |

( BJP: Singh I~ S ( D.V.R SWC Dattatreyulu )

Member(A)' , . Member(Judl.)
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